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ANNEXURE NO. I

CHARGE

That, you (1) Sri. Chandrashekar, Assistant
Engineer, Banasawadi Ward No. 27 and
(2) Smt. Geetha C, Assistant Executive
Engineer, Maruthisevanagara Sub-Division,
Kammanahgalli Main Road, BBMP, Bengaluru

have committed the following misconduct;

You DGOs have issued a Provisional
order to the owner of property No. 802, HRBR
Layout, 1st stage, Banasawadi on 9.7.2015.
Provisional order to the owner of property No.

837, HRBR Layout, 1st stage, Banasawadi is -
~J
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issued on 15.07. 2014 and confirmation order
is issued on 24.07.2014. Though Respondent
Nos. 1 and 2 have worked till November 2015
in Maruthi Sevanagar Sub Division, they have
not taken any action for a period of 4 months
after  issuing provisional order and
confirmation order in July 2015. This
inaction on the part of Respondent Nos. 1 and
2 amounts to dereliction of duty and

misconduct.

Thus, you DGOs and others being
Government/Public servants have failed to
maintain absolute integrity besides devotion
to duty and acted in a manner unbecoming of
Government servants and thus committed
misconduct as enumerated U/R 3(1) of

Karnataka Civil Service (Conduct) Rules1966.

ANNEXURE NO. II
STATEMENT OFIMPUTATIONS OF MISCONDUCT

3. On the basis of complaintfiled by Sri. Manjesh P. No.
1250/1, Jyothinagar, Kacharakanahalli village, Hennuru Main
Road, St. Thomas Town post, Bengaluru (hereinafter referred

to as ‘complainant’ for short) against (1) Chandrashekar,
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Assistant Engineer, Banasawadi, Ward No. 27, BBMP,
Bengaluru (2) Smt. Geetha C, Assistant Executive Engineer,
Maruthi Sevanagar, Sub Division, Kammanahalli Main road,
BBMP, Bengaluru and (3) Sadananada, Executive Engineer,
Sarvajnanagar, PUB Building, 7t floor, M.G. Road, BBMP,
Bengaluru (hereinafter referred to as Respondent Nos. 1 to 3
respectively) alleging that the Respondents have committed
misconduct, an investigation was taken up after invoking
Section 9 of Karnataka Lokayukta Act, 1984.

4. According to the complainant:

Buildings in the following properties are under construction

and said construction are in violation of sanctioned plan.

1. No. 304, 6t Cross, Bhuvanagiri, Banasavadi, Bengaluru-
43.

2. No. 312, 6th Cross, Bhuvanagiri, Banasavadi, Bengaluru-
43.

3. No. 315, 6th Cross, Bhuvanagiri, Banasavadi, Bengaluru-
43.

4. No. 317, 6th Cross, Bhuvanagiri, Banasavadi, Bengaluru-
43.

5. No. 319, 6th Cross, Bhuvanagiri, Banasavadi, Bengaluru-
43.

6. S.V. Grande Apartment, 6t Cross, Bhuvanagiri,
Banasavadi, Bengaluru-43. NG
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7. No. 322, 6th ‘A’ Cross, near BWSSB Tank, Bhuvanagiri,
Banasavadi, Bengaluru-43.

8. No. 306, 6" Cross, near BWSSB Tank, Bhuvanagiri,
Banasavadi, Bengaluru-43.

5. Documents concerning the buildings referred in the complaint
were called for from BBMP. Assistant Executive Engineer Sri. K.
Anand has submitted report dated 20.01.2016 and documents.
His report is that present Assistant Engineer is working from
27.11.2015 and he is working as I /c Assistant Executive Engineer
from 27.11.2015 and that (1) owner of property No. 802 Ward No.
27, Banaswadi, 3rd ‘A’ cross, 8thMain, 5th Block, Kalyanagar,
Bengaluru has constructed building in violation of sanctioned plan.
Provisional order has been issued to the owner of property No. 802
on 09/07/2015 and confirmation order on 20/07/2015. (2) That
property No. 837, 3rd Cross, 1st Stage, HRBR Layout, Banasawadi,
Bengaluru has constructed building in violation of sanctioned plan.
Provisional order has been issued to the owner of property No. 837
on 15.07.2014 and confirmation order on 24.07.2014.

6. Complainant has submitted rejoinder dated 13.06.2016 stating
that no action has been taken after issuing Provisional Order and

Confirmation Order in spite of complaining several times.

7. Assistant Executive Engineer, BBMP, Maruthi Sevanagar Sub.
Division, has furnished information that provisional order and
confirmation order were issued to the owner of property No. 802,
34 A Cross, 8th Main, Kalyananagar and to the owner of property

No. 837, 3rd Cross, 1st Stage, HRBR Layout and they are issued by
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Respondent No.1 B.V. Chandrashekar, Assistant Engineer and

Respondent No.2 Smt. Geetha C, Assistant Executive Engineer.

8. Respondent No.1 has submitted comments stating that he could
not take action against the owners of unauthorized buildings as
they had obtained stay order from the Court and he was relieved

from the post of Assistant Engineer on 16.11.2015.

9. Respondent No.2 has submitted comments dated 4.7.2017
stating that she had worked as Assistant Executive Engineer,
Maruthi Sevanagar Sub Division, BBMP from 11.07.2014 to
13.11.2015 and she issued orders now and then in respect of
unauthorized construction when ever files were submitted to her by

Assistant Engineer.

10. Respondent No.3 has submitted comments stating that he is
not concerned with issuing provisional order and confirmation

order.

11. Provisional order dated 09.07.2015 is issued by Respondent
No.1 and Respondent No.2 to the owner of proerpty No. 802, HRBR
Layout, 1st Stage, Banasawadi, Bengaluru. Provisional order dated
15.07.2014 and Confirmation order dated 24/07/2014 are issued
to the owner of property No. 837 HRBR Layout, 1st stage,

Banasawadi, Bengaluru by Respondent Nos. 1and 2.

12. Respondents have not produced any stay order to take action in

pursuance to the provisional order and confirmation order issued
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to the owners. Respondent No.1 has stated in his comments that
he worked till 16.11.2015. Respondent No. 2 has stated that she
worked from 11.07.2014 to 13.11.2015 in Maruthi Sevanagar Sub-
Division. Provisional Order to the owner of property No. 802, HRBR
Layout, 1st Stage, Banasawadi is issued on 09.07.2015. Provisional
order to the owner of property No. 837, HRBR Layout, 1st stage,
Banasawadi is issued on 15.07.2014 and confirmation order is
issued on 24.07.2014. Though Respondent Nos. 1 and 2 have
worked till November 2015 in Maruthi Sevanagar Sub Division,
they have not taken any action for a period of 4 months after
issuing provisional order and confirmation order in July 2015.
This inaction on the part of Respondent No.1 and 2 amounts to
dereliction of duty and misconduct, Therefore, comments
submitted by them are not acceptable to drop the proceedings

against them.

13. Respondent No.3 has explained that he is not concerned with

issue of provisional order and confirmation order.

14. Since, the said facts and materials on record prima facie show
that Respondent No.1 Chandrashekar, Assistant Engineer,
Banasawadi, Ward No. 27, BBMP, Bengaluru and (2) Smt. Geetha
C, Assistant Executive Engineer, maruthi Sevanagar, Sub-Division,
Kammanahalli Main road, BBMP, Bengaluru have committed
misconduct under Rule 3(1) of KCS (Conduct) Rules, 1966
recommendation is made under Section 12(3) of Karnataka
lokayukta Act,f 1984 to the Competent Authority to initiate
disciplinary proceedings against them and to entrust the inquiry to -
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the Hon’ble Upalokayukta-1 under Rule 14-A of Karnataka Civil
Service (Classifications, Control and Appeal) Rules, 1957. In turn,
the Competent Authority initiate disciplinary proceedings against
DGOs-1 and entrusted the enquiry to this institution vide reference
No.2 and Hon’ble Upalokayukta nominated Additional Registrar of
Enquiries-10 to conduct enquiry and to submit report vide

reference No.3. Hence, the above said charge.
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LIST OF WITNESS EXAMINED ON
BEHALF OF DISCIPLINARY AUTHORITY :

PW-1 : Sri. Manjesh P., (Complainant)
(original)

PW-2 : Sri K. Anand, AEE, Maruti Seva
Nagar, BBMP, Bengaluru.

LIST OF EXHIBITS MARKED ON BEHALF
OF DISCIPLINARY AUTHORITY:

Ex.P.1 : Complaint of complainant
' dated:26-05-2015. Original)

Ex.P.2: Form I (Complaint) dated:

26-05-2015 (Original)
Ex.P.3: Form No.ll (Affidavit) dated:
26-05-2015. (Original)

Ex.P.4: Copy of the office order dated:
28-10-2010 of Commissioner,
BBMP, Bengaluru.
(xerox)

Ex.P.5: Rejoinder of Complaint dated:
13-06-2016 along with
enclosure (Xerox)

Ex.P.6 Report of Sri K. Anand, AEE,
Maruti Seva Nagar Sub-
Division, BBMP, Bengaluru
dated: 20-01-2016

(Original)
Ex.P. 7 to | Karnataka Municipal Act
13: 321(1), 321(2) and

confirmation order in respect
of site No.802 and 837.
(Original)
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Date of Retirement of DGO-1 is 30-11-2021 (Already
Retired)

Date of Retirement of DGO-2 is 30-04-2032.

28'" February 2022.
o
L2

( G. NANJUNDAIAH )
Additional Registrar (Enquiries)-10
Karnataka Lokayukta,
Bengaluru.



GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/101/2018/ARE-10 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 03/03/2022

RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri Chandrashekar, Assistant Engineer, Bruhat
Bengaluru Mahanagara Palike, Ward No.27,
Banaswadi, Bengaluru;

2) Smt. Geetha C., Assistant Executive Engineer,
Bruhat Bengaluru Mahanagara Palike,
Maruthisevanagar Sub Division, Kammanahalli
Main Road, Bengaluru — Reg.

Ref:- 1) Govt. Order No. S®a 630 Qoazfod» 2017, Bengaluru
dated 5/2/2018.

2) Nomination order No.UPLOK-1/DE/101/2018,
Bengaluru dated 26/2/2018 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 28/2/2022 of Additional
Registrar of Enquiries-10, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 5/2/2018 initiated the
disciplinary proceedings against (1) Sri Chandrashekar, Assistant
Engineer, Bruhat Bengaluru Mahanagara Palike, Ward No.27,
Banasawadi, Bengaluru and (2) Smt. Geetha C., Assistant
Executive Engineer, Bruhat Bengaluru Mahanagara Palike,
Maruthisevanagar Sub Division, Bengaluru (hereinafter referred to
as Delinquent Government Officials 1 & 2, for short as DGO-1 and
DGO-2 respectively) and cntrustcd thc Dcpartmental Inquiry to

this Institution.

25 This Institution by Nomination Order No.UPLOK-1/DE/101/
2018 Bengaluru dated 26/2/2018 nominated Additional Registrar
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No.UPLOK-1/DE/101/2018/AP".10

of Enquirics-10 Karnaluka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 & 2 for the alleged charge of misconduct, said to

have been committed by them.

3. The sum and substance of the charges against the DGOs 1
and 2 are that in respect of the property bearing No. 802, HRBR
Layout, 1st Stage, Banasawadi, Bengaluru, the DGOs have issued
Provisional Order to the owner on 9/7/2015 and in respect of
property bearing No.837, HRBR Layout, 1st Stage, Banasawadi, the
provisional Order was issued on 15/7/2014 and Confirmation
Order was issued on 24/7/2014. Though the Respondents have
worked till November 2015 at Maruthisevanagar Sub Division, they
had not taken further action for a period of 4 months after issuing
the Provisional order and confirmation order in July 2014, which
act of the DGOs 1 and 2 amounts to dereliction of duty and

misconduct.

4. The Inquiry Officer (Additional Registrar of Enquiries-10) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charges
against DGO-1 Sri Chandrashekar, Assistant Engineer, Bruhat
Bengaluru Mahanagara Palike, Ward No.27, Banasawadi,
Bengaluru and DGO-2 Smt. Geetha C., Assistant Executive
Engineer, Bruhat Bengaluru Mahanagara Palike,

Maruthisevanagar Sub Division, Bengaluru.

S. On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason

to interfere with the findings recorded by the Inquiry Officer. It is
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hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statement submitted by DGOs 1 & 2;
(1) DGO-1 Sri Chandrashekar has retired from scrvice on

30/11/2021 (during the pendency of inquiry).

{2) DGO-2 Smt. Geetha C is due to retire from service on
30/4/2032.

7. Having regard to the nature of charges proved against DGO-1
Sri Chandrashekar, Assistant Engineer, Bruhat Bengaluru
Mahanagara Palike, Ward No.27, Banasawadi, Bengaluru and
DGO-2 Smt. Geetha C., Assistant Executive Engineer, Bruhat
Bengaluru Mahanagara Palike, Maruthisevanagar Sub Division,
Bengaluru, it is hereby recommended to the Government for
imposing penalty of;

(1) Withholding 10% of pension payable to DGO-1 Sri
Chandrashekar for a period of 5 years;

(2) Withholding two annual increments payable to DGO-2
Smt. Geetha C., with cumulative effect.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka,
Bengaluru
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